
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Originat Jurisdiction)

MONDAY, THE TWENTY THIRD DAY OF SEPTEI\,{BER
TWO THOUSAND AND TWENTY rbUA-'"'"

[ 3418 ]

..PETITIONER

THE HONOURABLE THE CI

rH E H o N o ;;. ;;,-11il::'l:1'.::il::J=

PRESENT

WRIT PETITION NO:26329 0F 2024

AND

Between:

Palle Shivani, D/o, palle Samp^ath Kumal, Aged about 1g years, Occ Student.
ffi Af, *',1;1;'#::31$,lJruU#ij,Zn€:ittro#r's1",;;r;;;,,"s;ffi:;i:

,
H?x,g;ryfll5ii"",:l,frEFili$#!:ifl ft 

,i,$Jl!J"",#8fr :-'
Petition under Articte 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue an appropriale writ, order or direction more particularly one in the
nature of writ of mandamus decraring the action of the respondents particurarry the
2nd respondent in not considering the petitioner request for onrine registration for
admission into MBBS/8DS course under Management euota B and C Category in
next phase of counseling for the academ ic year 2024_25 as i|legal, arbitrary,
unconstitutionar and consequentry direct lhe respondents to consider and permit
the petitioner to uproad onrine apprication for admission into M,BS/BDS course
under Management euota B and C category for the academ ic yeat 2024_ZS in
next phase of counseling.

...RESPONDENTS

IANO:1OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the H.igh court may be preased to direct



the 2nd respondent t( consider the petitioner request for onrlre rogistration under
Management Quota "g" and "c" category for admission into rr4BB l/BI)s course in
the next phase of counseling for the academic yeat ZO24-25, pendint; disposal of
writ petition.

Counsel for the Petitir>ner: SRI ABDUL KABEER
Counsel for the Respondent No.1: M/". SW;pliA MADHURI, AGl, FoR
counserrortheResp.no",,""I,=31?ttJlif iT-:[iX'];^g:,f;*.*^o.

SC FOR KNRUHS

The Court made the fcllowing: ORDER
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THE HON'BLE THE CHIBF JUSTICE ALOK ARADIIE
AND

THE HON'BLE SRI JUSTTCE J. SREENTVAS RAO

WRIT PETITIONN0.26329 of 2024

ORDER: (per the Hon'ble the Chief Jusrice Alok Aradhe)

Mr. Abdul Kabeer, learned counsel appears for

the petitioner.

Ms. Swapna Madhuri, learned Assistant Government

Pleader for Medical, Health & Family Welfare appears for

respondent No.l.

Mr. G. Ravi, learned counsel appears for

Mr. A. Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as 'the University') appears for respondent No.2.

2 With the consent of the leamed.counsel for the parties,

the matter is heard finally.

J In this petition, the petitioner inter alia has prayed for

the following reliet

"For the reasons stat€d abov€, it is prayed that this Hon'ble Court

may be pleased to issue an appropriate writ, order or direction

more particularly one in the nature of u,rit of mandamus declaring

the action of the respondents particularly the 2d respondent in not

considering the petitioner request for on{ine registration for

admission into MBBS/BDS course under Management euota 
..8,,



)&JSR,J
\v I' io 2( 329 of2024

& "C" Ca egory in next phase of counselling lor the irc.rdr mic

year 2021-25 as illegal, arbitrary, unconstituri() tal and

consequen ly direct the respondents to consider and pr:nnit the

petitioner to upload online application for adrnissro,r rnto

MBBS/BD S course under Management Quota "B' & 'C"

category lbr the academic year 2024-25 iu next lrhasc of

counseling "

4. Learned counsel for the petitioner subrn tre<l that the

petitioner had applied for admission againtit r)outpetent

authority quota seats for the academic year 2024-25. However,

inadvertently, tre petitioner did not indicate B & Cl categories.

He further sub:nitted that the petitioner be granted liberty to

submit a repres )ntation to the University and the University be

directed to de<,ide the said representation in a tir-re bound

manner.

5 Learned counsel appearing for the respondent I Ini.,,ersity

submitted that the last date for legistration of apptications was

23.08.2024 and thereafter, merit list has been prr:pared which

shall be publislred at the time of indicating the wet, options.

However, it is fairly submitted by him that in carie the

petitioner submits a representation, the same shall be dealt

with by the Uni.,ersity in accordancerwith law.
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C.J & JSR, J
w.P.No.2AJ29 of 2c.24

6. In yiew of the aforesaid submission and in the peculiar

facts of the case, the Writ petition is disposed of with liberfy to

the petitioner to submit a representation to the University with

regard to her grievance. Needless to state that in case such a

representation is made, the University shall decide the same

within a period of two (2) days thereafter. It is made crear that

this Court has not expressed any opinion on the merits of the

matter.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

SD/- V.HARI P
ASSISTANT REGI
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CC TODAY
HIGH COURT

DATED:2310912024

ORDER

WP.No.26329 ot 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COIJTS.
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